/N THE CENTRAL ADMINISTRA TIVE TRIBUNAL
PATNA BENCIH, PATNA.

OA. No.283 of 06

CORAM
Hon'ble Ms. gadhna Srivastava, Member, 111
Manoj Kunyar
Vs.
Union of tndia and Others.

Counsel for the applicant - Shri K. Tha
Counsel for the respondents’ Shri Rajesh Kumar.

' : ORDER [Orat}
31 08.2007

T ke s

qadhsa Srivastava, M [3};- She Rajesh Kumit, teamed counsel appenrmg on

hehalf of the sespondents refers fo Anneruie /2 filed atong with sipplementary
written statement and submits fhat the applicant has atready been appointed as
contingent Khatast of compassionate gronnds on 2911 06 and in presiance of the
aforesaid appointment, the applicant as already joined the post on 1%.12.2006.
Thevcfore, he submits that te reliefs chaimed by the applicant fas already been

granted hy the respondents, and no cause of action srvives. T}ﬁ« jearmed conngel
, Suppleaneskarry -

for the applicant has not dispried the facts atleged in the written sta!ey.mem;.

In view of the ssymisgons ssde by jearmed coungel for the parties,

tho OA ig digmissed as having becoms nfiustous.
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